
STAS Grecas 

GOVT: 

BEFORE THE NATIONAL GREEN TRIBUNAL 

Sergio Dias 

V/s 

WESTERN ZONE BENCH, PUNE 

GCZMA &Ors. 

IA no:25/2024 

APPEAL NO 9 OF 2024 

submits as under: 

Appellant 

REPLY ON BEHALF OF RESPONDENT NO.1 ON THE 
APPLICATION FOR PRODUCTION ADDITIONAL 

DOCUMENTS 

..Respondents 

The Respondent no. 1 hereby most respectfully states and 

1. The Answering Respondent No.1 (Member Secretary of Goa 

Coastal Zone Management Authority) is in receipt of the 

application for production of additional documents which seeks 

to demonstrate that alleged offending structure which was 

directed to be demolished to the extent to which it was not in 

conforming with structure as depicted on survey plan which 

was authorised structure having an area of 25 sqmts. 

2. The Answering Respondent has passed an order of demolition 

dated 16/01/2019 by assessing all such documents that were 
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I, the above-named Respondent No.1 (Member 

Secretary of Goa Coastal Zone Management Authority), do 

hereby state that the statements made by me in this reply are 

true and correct to the best of my knowledge and belief; not 

part of it is false; and nothing material has been concealed 

therefrom. 

Place: Panaji-Goa 
Date:21/03/2024 

NOTARIAL 

NOTARIAL 

NOTARIAL 

NOTARIALE 

NOTARIAL 

VERIFICATION 

NOTARIAL 

Respondent no. 1 
MEXBER SECRETARY 

GOA COASTAL 20Ne MAtAGEMENT AUTHORIT 
PANAJI - GOA 

Executed before me 

At Lalangute Bardez-Goa 
Rog. No..5 o32o24) 
Dated:.lo3 la02 

Veuetada.P.P.B Gracias 
Advocate & Notary Goa State 
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